
central aOTIINIstrati ye tribunal principal bench

C.P .No. 388/99

IN

OA No,2530/99

Neu Oalhis this the "7^ ̂  day of March,2000«
hon*blemr. s. r. adige, \/ice chairman (a)

HON'BL E M R.KULDIP SINGH M EMB ER(3)

Dharampal,
s/o Hari Singh,
53, Kakrola,
Delhi Applicant,^

(By Adv/ocate; Mrs, P.K.Gupta)

y/ersus

1. Shri Omesh Sehgal,
Chief Secretary,
5, 3i smnath Marg,
Delhi,

2. Si.Naveen Ch aul a,
Fin^ce Secretary,

dnnath Marg,
Delhi.

3. ri S.Parkash,

qy, Oommi ssion er.
District North Uest,
Kh an j al u a,
Delhi, .,,,. RBsponaents,

(By Adv/ocate: Mrs. Avnish Ahlauat),
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M^. 5. R. adige. \/C(a)

Heard both sides on C.P .No. 388 / 99.

2, Actnittedly the orders in respect of uhich

contempt is alleged uere passed by the Bench on

2 6,11, 99,

3, It would have taken atleast a day if not more

Por the dasti copy of the order to have been produced

before respondents, and under the circun stances, even

if respondents did appoint one person on 25,11,99 i.e.

before the data of the order dated 26,11, 99 and the

other on 26,11,99 i.e. the day of the order^as asserted
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by applicant it cannot oe said that respondents appointed

those persons despite oeing auare of those orders.

C.P, is dismissed. Notices are discharged^-

Let Oa oe returned to qapropriate Single Bench

for disposal in accordance uith 1 au.

( KULOIP SINGH )
nEn0ER(3)

( S.R. ACIIGe/)
VICE CHAimAN(A)
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